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of  India interefering with my
administration, my relations with my
LAS. and LP.S. officers, when I was
there. This is the general experience. But
there may be cases where we have to
intervene, as the controlling authority.
Those cases are few and far between.

MR. CHAIRMAN: question No. 303.
(Interruptions)

Targets under PM's Rozgar Yojana in
M.P.

*303. SHRI SURESH PACHOURI:
SHRI GOVIND RAM MIRI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the targets under PM's
Rozgar Yojana in Madhya Pradesh have
been achieved during the last two years;

(b) if so, in how many cases loans have
been sanctioned and in how many cases
actually disbursed;

(c) what are the reasons for non-
disbursal of loans in sanctioned cases;

(d) whether beneficiaries are being
asked to produce Bank Guarantees and if
so, whether it is covered under rules; and

(e) if not, whether Government would
issue  appropriate  directions in  this
regard?

THE MINISTER OF STATE IN THE
MINISTER OF INDUSTRY (DEPTT.
OF SMALL SCALE INDUSTRIES &
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) to (e) A
statement is laid on the Table of the
House.

Statement

(a) and (b) As against the targets of
2,710 and 20,000 fixed for the years 1993-
94 and 1994-95 respectively, 2,992 and
21,840 cases were sanctioned by the
banks, and as per the latest information
received from the State against these
sanctions 2,060 and 13,351 cases
respectively have been disbursed.

(c) As per the information supplied by
the State, the main reasons for non-
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disbursal of loans in sanctioned cases are:

(1) Failure on part of some of the
applicants to complete the bank
formalities;

(ii) Loss of interset on part of
applicants for setting up their
own ventures;

(iii) Some of the applicants getting
employment elsewhere;

(iv) Failure on part of applicants to
attend the required training.

(c) and (d) Some complaints that the
applicants are being asked to produce
collateral security have been received.

These are being looked into in
consultations and  coordination  with
Department of Banking (Ministry of

Finance) and Reserve Bank of India. The
scheme does not envisage demand for
collateral security. Instructions in this
regard are being reiterated from time to
time.

SHRI GOVINDRAM MIRIL:  *Mr.
Chairman, Sir, the reply given by the
hon. Minister is more confusing and one-
sided. Sir, I would like to draw your
attention to part (c) of the reply, wherein
the entire burden has been thrown on the
shoulders of the unemployed youth. The
Government  has not taken  any
responsibility. They are not bothered
about their weaknesses.

The Prime Minister's Rozgar Yojana is
a product of the Congress Party which
has been ruling over India for most of the
period. It has been... (Interruptions)

SHRI AJIT P.K. JOGI: You are also
ruling in some States.

SHRI GOVINDRAM MIRL: I am
coming to that.

The Congress is but another name for
corruption. The Congress Government's
scheme are a soure of corruption for its
political wing. Middlemen blossom into
dalab to loot the real beneficiaries. The
Prime Minister's Rozgar Yojana is yet
another instance. And that proves my
point.
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Sir, I would like to read some portion
of the ...

MR. CHAIRMAN: You please put
your question. Please put your question.

SHRI GOVINDRAM MIRI: It is a
very important question concerning the
youth, Sir.

MR. CHAIRMAN: You put your
question based on that.
SHRI GOVINDRAM MIRI: They

have thrown the burden on the shoulders
of the youth. I would like to quote from
the 'Madhya Pradesh Chronicle' of 3rd
April, 1995.

It says: "Every day. hordes of
unemployed youth queue up in front of
the window of the Distirct Industrial
Centres to fetch or deposit their
applications".

SHRI AJIT P.K. JOGL: Why are you
reading from a newspaper.'

SHRI GOVINDRAM MIRI: This is a
quotation.

MR. CHAIRMAN: You put
question, please.

SHRI GOVINDRAM MIRI: I am
coming to that, Sir.

MR. CHAIRMAN: You do not have
to quote from a newspaper-' for that.
Please put your question.

SHRI GOVINDRAM MIRL: I am
coming to that.

MR. CHAIRMAN: Please put your
question.

SHRI GOVINDRAM MIRL: I am
putting the question.

MR. CHAIRMAN: You do not have
to base it on a newspaper report.

SHRI GOVINDRAM MIRI: Sir, one
norm which is laid down for this scheme
is that the income should be less than Rs.
24,000'- per year. This is one norm.
Under the Minimum Wages Act, if you
calculate the total income of a family,
consisting of the husband and wife, if you
calculate at the rate of Rs. 40'-, they are

your

[24 AUG. 1995]

to Questions 26

not going to be benefited by this scheme.
The second norm is that a minimum of
five per cent of margin money should be
deposited by the youth. Now, Sir, ...

MR. CHAIRMAN: Please put your
question. You cannot make a speech.
You put your first supplementary.

SHRI AJIT P.K. JOGI: He is only
reading from the newspaper.

MR. CHAIRMAN: Please put
question.

SHRI GOVINDRAM MIRL: I am
putting the quetion, Sir.

MR. CHAIRMAN:
question.

SHRI GOVINDRAM MIRI: Sir, the
banks are cool in granting loans because
of insecurity in payment. I would like to
know from the hon. Minister whether the
Government proposes to stand as a
guarantor for each of the laons so that
the scheme may succeed. Part (b) of my
question is whether they are going to
change the norm in this regard so that
the maximum number of persons are
benefited.

SHRI M. ARUNACHALAM: Sir, as
far as the income norm is concemend, we
have fixed it at Rs. 24,000'- per annum.

your

If you have a

There are requests from various State
Governments. We are considersing it and
we are taking it to the Cabinet to
increase the limit.

Coming to the first point which the
hon. Member has raised, about
guarantee, it is clearly stated that no
guarantee is to be given.; the assets
created by the entrepreneur are the
guarantee to the banks. Of course, there
are complaints from various corners of
the country. We have taken them to the
bank authorities. Last time when I
answered, I said the same thing. My field
officers have gone to the field. They have
taken up about 37 complaints. They have
been taken to the bank authorities, and
the Secretary (banking) has taken a
meeting with the bank authorities and
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they have been given instructions not to
insist on guarantees.

SHRI GOVINDRAM MIRI: Sir, as
per the Government scheme, a high level
committee has been formed under the
chairmanship of the Secretary, Small-
Scale Industries, who has not financial
powers. Now, the banks are working
under the control of the Finance
Ministry. Is the Government going to
appoint the Secreatry (Finance) as the
chairman of that committee instead of the
Secreatry, Department of Small-Scale
Industries, to look into the matter? I
want to know whether the Government is
going to do away with the corruption
prevailing in the system.
T[] Transliteratin in Arabic Script.

SHRI M. ARUNACHALAM: Sir, the
implementation of the Prime Minister's
Rozgar Yojana is under the Department
of Small Scale Industries and, therefore,
the committee headed by the Secretary
has been formed. But there are other
committees at the State level and district
level, and at the grassroots level there is
a district level task force. They are
looking into all the aspects which the
hon. Member has referred to.

SHRI PARAG CHALIHA: Sir, from
a newspaper report published in the
Hindustan Times dated 9th September
1994, only 429 unemployed youth from
all the seven States of the North-East
region were sanctioned loans under the
PMRY. This clearly shows that the
Government continues its apathy towards
this neglected region whereas there are
States, nay, Union territories like
Chandigarh which have been given much
higher  allocations, like 2,273 in
Chandigarh and 3,520 in Pondicherry.
May I know from the hon. Minister
whether any guidelines have been framed
by him and if these particular allocations
are according to the guidelines? If not,
what will be his proposals to bring about
equitable distribution under the PMRY.

SHRI M. ARUNACHALAM: Sir,
targets have been fixed for each State.
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We are giving the targets to all the States
in advance. If there is more demand, we
are prepared to consider it.
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SHRI M. ARUNACHALAM: Sir,
monitoring of the scheme is being done
at all levels~at the district, State and
Central levels. As I said a little earlier,
we have a task force at the district level,
and we have a District PMRY
Committee. At the State level we have a
PMRY Committee headed by the Chief
Secretary,

At the national level, we have a high-
powered committee headed by the
Secretary. Industries Department.
Therefore, monitoring is being done. We
have asked the State Govemments to
appoint voluntary agencies to monitor the
scheme and to evolve the scheme, and
most of the State Governments have
done that.

SHRI AJIT P.XK. JOGI: What
percentage has been utilised properly and
what percentage has not been used
properly? This is what I want to know.

SHRI M. ARUNACHALAM: As far
as sanction is concerned. We have
achieved about 75 to 80 per cent. As far
as disbursement is concerned we have
achieved about 54 per cent.
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SHRI AJIT P.K. JOGI: Sir, I asked

about proper utilisation, not about
disbursement.
SHRI M. ARUNACHALAM: Sir,

disbursement is utilisation.

MR. CHAIRMAN: Dr.
are fascinated by the debate.

SHRI ASHOK MITRA: Sir, the main
issue is about the so-called disbursement
from the banks. You check the figures.
The Government says that it has placed
money with the Reserve Bank of India.
The Reserve Bank of India claims that
the money has been sent out to individual
banks. But, at the grass-roots level, not
even 5 per cent or 10 per cent of the total
funds are being utilised. All kinds of
questions are being raised about
guarantee etc. We thought 25 years ago
that guarantee by the poor had been
abolished. But, that is not the ground
reality. The dangerous part of it is that
on the assumption that the money has
been placed with the Reserve Bank,
some claims are made on behalf of the
Government that it has created this much
of employment. It is plain rubbish. I
would humbly suggest that this matter
should be carefully gone into.

SHRI M. ARUNACHALAM: Sir, as
far as the disbursement is concerned., we
have achieved 54 per cent. As far as
sanction is concerned, 70 to 80 per cent
has been acheived, depending upon
various States. According to our figures,
the banks have disbursed about Rs. 600
crores on this scheme from 1993 till date.
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SHRI M. ARUNACHALAM: Sir, we
are receiving cpmplaints on this. We have
taken it up with the Finance Ministry and
the Finance Ministry is taking it up with
the bank authorities. The Joint Secretary
of the Department of Banking has held a
meeting of the bank officials very
recently. They have given clear guidelines
to implement the scheme in a speedy
manner.
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SHRI M. ARUNACHALAM: Sir, the
SISI has prepared project profiles. They
are with the District Industries Centres.
Even the State Governments have
prepared project profiles. Therefore, any
entrepreneur can approach the District
Industries Centre and find out what
project is viable for him.

SHRI S.S. AHLUWALIA: Will you
give the list to Members of Parliament so
that we can assist unemployed rojgars?

SHRI M. ARUNACHALAM: We are
happy to involve Members of Parliament
with the district-level PMRY committee.



